








State Vs Dev Arjun
FIR No. 19172019
under Section 302/307/120-B/34 IPC rfw Section 25/27 Arms Act

PS: Karol Bagh

13.05.2020 -

-

Present:  Ld. Addl. PP for the State. ‘w
Ld. Counsel for accused/applicant. A

L

Heard. Perused.
Present application has been filed on behalf of accused/applicant
for grant of interim bail on the ground that father of accused/applicant is not
well.
As per reportireply filed by 10, the medical papers from B.L.
Kapoor Hospital are found to be genuine. but the same are dated 16.09.2019.
In the reply/report, it is further mentioned that real brother of
accused/applicant namely Dev Karan is also there o look after their father.
In addition 10 Dev Karan, mother as well as sister of accusedfapplicant are
also there 1o look after father of accused/applicant 0y
The present case is pertaining to offence punishable under Section
302 as well 307 IPC. The minimum punishment for offence punishable
under Section 302 IPC is life imprisonment. The documents pertaining 1o
illness of father of accused/applicant are not of recent time.
Keeping in view the totality of facts and circumstances. I find no
merits in the application filed by accused/applicant for grant of interim bail.
The same is hereby dismissed and disposed of accordingly.
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{Deepak Dabas)
SplJudge NDPS-1/AS]
Central/THC/Delhi
13.05.2020




State Vs Sunil @ Kesto
FIR No. 491/2015

under Section 30
PS: Subzi Mandi

[120-B/34 1PC b

13.05.2020

Present: Ld. Addl. PP for the Ste

Ld. Counsel for accused/applicant

Heard. Perused

Present application has been filed on behalf of accused/appheant

named above for grant of intenm

§ Y ] Ty
| for a period of 02 months on the

ground that accused/applicant is father of two minot children aged about 04

years and 02 years and there is no one else in the family to take ¢
manor children

i5 in Je since

Perusal of record shows that accused/applic
30.09.2015. Maximum punishment for oflence punishable under Secnon

307 IPC is life imprisonment. Father, mother and wite ol accused/applicant

are there 10 look after minor childreén and they are already doing so simee

their birth. Allegations against accusedfapplicant us nature
as accusedfapplicant along with co-accused persons atten pled to kill eye

witness of a murder case.

Keeping in view the totality of facts and circumstances, | find
merits in the present application. The same is hereby dismissed and
disposed of accordingly

Copy of order be given dasti 1o Ld. Counsel for pccused/applicant
\
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(Deepak Dabis)
Spl Judge NDPS-1/AS)

Central/ THC/Delhi
13.05.2020







State Vs Amit Kumar
FIR No 343/2019

under Section 304/34 IPC
PS: Kashmere Gate

13.05.2020

Present:  Ld. Addl. PP for the State.

Ld. Counsel for accused/applicant (through Video Conferencing).

Present application has been filed on behalf of accused/applicant
named above for grant of bail as well as for constituting Medical Board for
enquiry in terms of Section 94(1) of Juvenile Justice Act, 2015.

Perusal of application in hand itself shows that the concerned
MM/JB has already held that date of birth of accused/applicant is
27.04.2001 and he is not juvenile for the purpose of present case. The trial
of case in hand is already pending in the court of Ld. ASJ concerned and
similar application is also pending in said court. The present application is
neither an appeal nor revision against order passed by concerned MM/1JB
and juvenility is already pending before concerned court.
-report filed by [0, accused/applicant along with co-accused
| the deceased after giving severe beatings to him.
present case is pertaining to offence punishable under Section
imum punishment for said offence is life imprisonment.
for accused/applicant has relied upon a case titled as

P&H 869, Since the




Stale Vs Pradeep @ Deepak @ Bhatta
FIR No. 303/2018

under Section 21/25 of NDPS Act
PS: Crime Branch

13,05.2020

Present:  Ld. Addl. PP for the State.
Ld. Counsel for accused/applicant.
Heard. Perused.

Present application has been filed on behalf of accused/applicant
mwﬂwrormmoflnmimhai[mﬂwgmundmmeof
accused/applicant is suffering from some disease and she is to be operated
upon on 21.05.2020.

As per prosecution case, commercial quantity of heroine has been
recovered from the possession of accused/applicant.

The ailment from which wife of accused/applicant is suffering is
not of very serious nature and other family members of accused/applicant
can Lake care of his wife,

Keeping in view the totality of facts and circumstances, [ find no

merits in the application filed by accused/applicant for grant of interim bail.
“The same is hereby dismissed and disposed of mrdinsﬂ/
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(Deepak Dabas)
SplJudge NDPS-1/AS]
Central/ THC/Delhi
13.05.2020
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State Vs Jyotika Bhonsle
FIR No. 63/2020
under Section 420/468/471/34 IPC
PS: Karol Bagh
13.05.2020

Present:  Ld. Addl. PP for the State,

Ld. Counsel for accused/applicant (through Video Conferencing).

Heard. Perused.
It is already 2.30 PM. Neither 10 has appeared nor any report has
been from him.
TO/SHO concerned are directed to file report on 15.05.2020. On
15.05.2020 also the application in hand will be taken up through Video

Conferencing as requested by Ld. Counsel for accused/applicant.

{Deepak Dabas)
Spl.Judge NDPS-1/AS]
Central/THC/Delhi

13.05.2020
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State Vs Mukri @ Kunal

FIR No. 187/2019

under Section 307/34 IPC r/w Section 25/27 Arms Act
PS: Karol Bagh

13.05.2020

Present:  Ld. Addl. PP for the State.
Ld. Counsel for accused/applicant.

Present application has been filed on behalf of accused/applicant
named above for grant of interim bail on the ground that mother of
accused/applicant is not well. Father of accused/applicant has been held up
in Maharashtra due to lockdown.

A,spar prosecution case, accused/applicant had caused dangerous
injury to complainant/victim by firing upon him with pistol.
As per report filed by 10, the ailment/condition of mother of
yplicant is non surgical in nature.

Keeping in view the totality of facts and circumstances, | find no

‘merits in the application filed by accused/applicant for grant of interim bal.

The same is hereby dismissed and disposed of accordingly
W

(Deepak Dabas)
SplJudge NDPS-1/AS]
Central/THC/Delhi
13.05.2020
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Keeping in view the totality of facts and circumstances, I find
no merits in the application filed by accused/applicant for grant of bail. The
same is hereby dismissed and disposed of accordingly.

B

(Deepak Dabas)
Spl.Judge NDPS-1/AS)
Central/ THC/Delhi
13.05.2020
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State Vs
FIR Mo, |
under Sect
PS: Lahorn O
13 ]
Present Ld. Addl, PP for the Stale

ppheant

Sh, Faraz Khan, Proxy Counsel for accused/s

Heard. Perused

ippearca nal

Inspite of repeated calls/pass OVErs, 1

report has been received from him

d from 10/SHO tor 22.05,2020

R.'pul: be ca

wis fixed ior

n that mat

It is pertinent Lo ment

Yapplicant has

Counsel for dccuscc

Video Conferencing. hOWEVET. Ld

On the NDOH

SSIONS

his sub

physically speared in court and has m

Video Conferencing, a3 redt

matter will be taken up throug

plicant

Counsel for accused

NDPS-1/AS)
ITHC/Deln

13.05.2020







* State Vs Shankar Dass (Sunil)
FIR No. 77272015

under Section 354/354B/376D IPC and Section 6/10 of POCSO Act
PS: Timarpur

13.05.2020

Present:  Ld. Addl, PP for the State.
None for accused/applicant.
Heard. Perused.
Inspite of repeated calls/pass overs, nonc has appeared for
accused/applicant. It is already 3.35 PM.
In view of aforesaid facts and circumstances, the present matter is

adjourned for 23.05.2020 for further proceedings as per law. Application, if

{Deecpak Dabas)
Spl.Judge NDPS- I/AS]
Central/THC/Delhi
13.05.2020

any, may be filed in between.
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Stute Vs Divesh Bansal

R No. 149/2020
under Section 33/58 Delhi Excise Act
PS: Nabi Karim

13.05.2020

Present:  Ld. AddL PP for the Stute.
Sh. Shubham Gupta, Ld. Counsel for accused/applicant.

Heard. Perused.
Application in hand is hereby dismissed as withdrawn as requested

by Ld. Counsel for accused/applicant.
0P
£

{Deepak Dabas)
Spl.Judge NDPS-1/AS]
Central/THC/Delhi
13.05.2020
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1w State Vs Narender & Ors
R | IR No. 1832020
* 1IN undier Section 452/323/341/504/201/34 IPC
. S Wazirabad
1 3.08.2020 s
Present 1. Addl, PP for the State A
L. Counsel for accusedfapplicant F
1. £
v Heard. Perused |
e o
5 i Inspite of repeated calls/pass overs. neither 10 has appedred nor report has
been neceived from 10 i
\ 1 I
10 1o appear in person along with report on 19,05.2020 & |
o xdqn?
1 15]? -
A 1~ i
{Deepak Dabas) il
~ gl Spl.Judge NDPS-1/AS)
L Central THC/Delhi
13,05.2020 i<
|
. Al 1,10 PM, ot this stage, matter has been taken u nin as 10 1.6 AS]
Chotte Lal has appeared along with repon
Present L. Addl. PP for the Stae .
Sl LO/ASI Chotte Lal with file
X L, Counsel for accaseddapplicant !
q Heard, Perused
Ld. Counsel for accused persons/applicants has handed over some {
documents perlaining W property in question 10 10, 10 secks time to verify the same |
\
Time is granted I
| Now, to come up on date already fixed ie 19.05.2020 for arguments |
|
and disposal of present application 10) shall appear in person on NDOH. Till NDOH !
d 3 accused personsfapplicants shall not be arrested. However, accused
‘| persongapplicants are ditectid 1o join the investigation, as and when directed by 10 10
| |l
R do ®on. i
| [
| Copy of arder be given dasti 10 Ld. Counsel hu‘ used persons as
i = f
- - X l
well as 10, as requested A \_1'1_.-‘3 j/ |
(Deepak Dabas)
e Spl Judge NDPS-1/AS] 1
3 Central/ THC/Delhi B
{3 13.05.2020 %
o W ML T, 1 "i

e R/o Gali No.5, Jagatpur,
North Delhi.
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State Vs Amit Sharma
FIR No. 5372019

under Section 392/397/34 1PC r/w Section 27 Arms Act
PS: DBG Road

13.05.2020

Present: L. Addl. PP for the State,
Ld. Counsel for accused/applicant.

Heard, Perused,

Report be called from [O/SHO concerned for 21.05.2020.

(|
\3
(Deepak Dabas)
Spl.Judge NDPS-1/AS]

Central/THC/Delhi
13.05.2020
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FIR No, 34/2020
under Section 324/392/397/34 [PC
PS: Karol Bagh

13.05.2020

Present: — Ld, Addl. PP for the State,
Ld. Counsel for accused/applicant,
Heard, Perused.
Application in hand is hereby dismissed as withdrawn as requested

by L. Counsel for accused/applicant, &L
A\(

(Deepak Dabas)
SplJudge NDPS-1/ASJ

Central/ THC/Delhi




StaraVs Vinod Chouhan

FIR No. 140/2020

under Section 323/304/34 1PC
PS: Subzi Mandi

13.05.2020

Present:  Ld. Addl. PP for the State along with 10 i.e SI Jitender Joshi.
Ld. Counsel for accused/applicant.
Heard. Perused.

Present application has been filed on behalf of accused/applicant
named above for grant of regular bail.

Ld. Counsel submits that accused/applicant was arrested on
01.05.2020. Investigation of the case has been completed and
accused/applicant is no meore required for investigation purposes. Offence
punishable under Section 304 IPC is not made out against accused/applicant.
Aceused/applicant is entitled to bail in view of various directions given by
Hon'ble High Court of Delhi as well as Hon'ble Supreme Court of India
pertaining Lo present situation i.e. spread of COVID-19. In support of his

arguments, Ld. Counsel relied upon judgment titled as Sahil Dahiva Vs

On the other hand, IO submits that report regarding PM test is yet

to be received and even CCTV camera footage is yet to be collected. It is

further submitted that investigation of the case is at very initial stages and

offence is very serious one.

I have duly considered the rival submissions. I have perused the
report.

Perusal of report shows thal one person namely Ramesh Kumar
has lost his life in the incident in question. [nvestigation of the case is at
very initial stages and chare-sheet is yet to be filed. The maximum
punishment for offence punishable under Section 304 1PC iylife

TUNweaTy ey T
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State Vs Sahil

FIR No. 213/2018

under Section 395/412/120-B
PS: Lahori Gate

13.05.2020

Present: L, Addl, PP for the State along S1 Yogesh Kumar

Ld. Counsel for accused/applicant (through Video Conferencing).

Heard. Perused. //
SI Yogesh Kumar has filed a wntlen application seeking some i .
more time to verify medical documents. On the other hand. counsel for

accused/applicant  submits  that documents pertaining to  father of
accused/applicant have already been verified and the present application be
4 decided on the said ground alone.

Perusal of record shows that present application has been filed on

; behalf of accused/applicant for grant of regular bail and in the alternative for
grant of interim bail.

1 have duly perused the record.

Allegations against accused/applicant are of very serious nature.
The maximum punishment for offence punishable under Section 395 IPC 15
imprisonment for life und the minimum punishment for offence punishable
under Section 397 IPC is 07 years. The ailment from w hich father of
accused/applicant is not very serious one.

Keeping in view the totality of facts and circumstances, [ find no

merits in the application filed by accused/applicant for grant of regular bail

i as well as interim bail, The same is hereby dismissedy and disposed of
Fe 1 oo

: accordingly. -\ L
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SplJudge NDPS-1/AS)

X Central/THC/Delhi '.
i 13.05.2020 i. &
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Staet Vs Himanshu
FIR Mo. 3482015
mder Section 336/307 fw Section 2
PS: Nabi Kanm

25/27 Arms Act

13.05.2020

Present Ld. Addl. PP for the Ste ale
Ld. Counse

| for accused/applicant (throu

Heard, Perused

Present application has been filed on bel
named above for granl of nenm bail on the ground that me
accused/applicant is sufter

from various aillments and there
in the family of accused/applicant (o look after her

As per

!

yort filed by 10, father ol accused/app
present at his house

licant was ke
ilong with his two daughters aged about 19 years and |
years who can look

'||.l'\'§ :'.Il“[ll:_'l ol \'.Lx"\'l\l'll |

cant
In view of report filed

miade out

by 10, no ground for

it of interim bail 1s
d the application is hand is

hereby dismissed. It is perting Il Lo
mention that the maximum punishment for offence punishable under Secuon
307 IPC is life imprisonment
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{Deepak Dabas)
SplJudge NDPS-| AS]

Central THCDelin

13.05.2020

h Video Conferencir

walf of accused/apphca

is nobody ¢lse




State Vs Tanveer Ahmed
FIR No. 185/2019
under Section 308/324/506/34 IPC
PS: Jama Masjid

13.05.2020

Present: L. Addl. PP for the State along with ASI Prem Kumar,
None for complainant/applicant.,

Heard, Perused.
Tnspite of repeated calls/pass overs, none has appeared for
complainant/applicant.
In view of the facts and circumstances, aﬁiealinn in hand is

hereby adjourned for 08.07.2020. Aﬂv‘/ﬂaﬁ :
|

(Deepak Dabas)
SplJudge NDPS-1/AS)
Central/ THC/Delhi
13.05.2020




under Section 420/467/468/471/34/51 1/120-B IPC
P'S: Karol Bagh

13.05.2020

Present:  Ld. Addl. PP for the State.,
Ld. Counsel for accused/applicant.

Present application has been filed on behalf of accused/applicant
named abave for gram of regular bail.

Arguments on said application heard. Record perused.

As per prosecution case, accused persons had fraudulently altered
one cheque for an amount of Rs. 12 crores and presented the same with the
concerned bank.  As per prosecution case. accused/applicant was
apprehended in the bank itself along with co-accused.

The maximum punishment for offence punishable under Section
467 1PC is life imprisonment.  Allegations against accused/applicant are of
very serious nature, Statement of material witnesses is vet o be recorded in
court, Tampering with evidence and fleeing away from process of law
cannot be ruled out at this siage.

Keeping in view the totality of facts and circumstances. T find no
merts in the application filed by accused/applicant for grant of bail. The
sime is hereby dismissed and disposed of accordingly.

q
(Deepak 6nhns]
SplJudge NDPS-1/AS]
Central/ THC/Delhi
13.05.2020




state Vs Vinay @ Rajesh

FIR Mo, 13572019

uider Section 393/397/34 1PC \
P'S: Nabi karim

13.05.2020

Present Ld. Addl. PP for the State along with 10 b
sh. 8. N, Shukla, Ld. Counsel for aceusedfapplicant
Heard. Perused
AS per prosecution case, accused/applicant along with co-accu sl
had robbed the complainumt/victim
On a specific query from court, 10 stated that accused/applicant
e, Vinay @ Ragesh was not armed with any weapon and he had not caused
any nnury o u~|:||1F.||||.|r|!.-'\ whm -
HL'[']‘IHI\' in view ol the totality of facts and circumstances,
accusedfapphcant is admitted o interim bail for a period of 45 days from the
date of his release on his furnishing personal bond in the sum of Rs, 20,000/
o the satistaction of concerned Jail Supdt,  Accused shall surrender before
concerned Jail Supdt on expiry of interim bail
.\.]‘|I‘!I\ ation stands L||\|Iu.\rll Ol accordinely

Copy of order be sent to concerned Jail Supdt for compliance
) o
] ¥ .f-;'- I
1% .

(Deepak Dabas)
SplJudge NDPS-1/AS)
{ Central/ THC/Delhi
4 13.05.2020
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State Vs Bhupender Singh and Ors s
. FIR No. 25120 Ey
“\ under Section 376/366/363 1PC r/w Section 4 and 6 of POCSO Act :
¥, PS: Burani
Present Ld. Addl PP for : Stale
Ld. Counsel for accused/applicant
Heard. Perused
Present application has been filed on behalf of accused/app
namely Amil Kumar @ Kale @ Kunal for grant of bail and in the alternative o

for grant of interim bail

d. Even no report has

11!-[‘1[L‘ of repeated calls, 10} has not apf

been received from 10

o Report be called from 10/SHO con d for 20.05.2020
N
e | ¥ il

{Deepak Dabas)
Spl.Judge NDPS-1/AS]
Central/THC/Delhi

13.05.2020

JApplicant is annexed

permanent address of the accused

herewith as ANNEXURE- A and there is no possibility of him
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State Vs Priva Ranjan Sharma
FIR No. 3112019
under Section 20/29 NDPS Act
PS: Crime Branch
13.05.2020
*resent Ld. Addl. PP for the Stue

None for accused/applicant.

Heard Perused.

none has appearcd for

l”“im": of repeated I:d”'\'P“"‘ OVEers.

h

Video Conferencing. 1t 15

accused/applicant either physically or throug

uly 4.20 PM

In view of the aforesaid facts and circumstances. the present

-ation is hercby dismissed for non-appearance s well as non

appl

prosecution "
k B! T ¥
||
(Deepak Dabas)
» NDPS-1/AS]
THC/Delhi

Centra
13.05 2020




State Vs Mahboob Alam

FIR No. 13972011

under Section 364A/302/394/201/4208/34 TPC
PS: LP.Estate

13.05.2020

i Present:  Ld. Addl. PP for the State.
it Ld. Counsel for accused/applicant (through Video Conferencing).

I Heard. Perused.

Present application has been filed on behalf of accused/applicant
named above for grant of bail.
i As per prosecution case, accused/applicant along with co-accused
gyi persons had kidnapped their friend for ransom and later on even murdered
I him,

Allegations against accused/applicant are of very serious nature.
The minimum punishment for offence punishable under Section 364A IPC
as well as 302 IPC is life imprisonment.

Keeping in view the totality of facts and circumstances, I find no
nerits in the application filed by accused/applicant for grant of interim bail.
‘The same is hereby dismissed and disposed of accordin,

(Deepak Dabas)
SplJudge NDPS-1/AS]

Central/ THC/Delhi
13.05.2020



R
State Vs Sunil Bihan
FIR No. 605/2017
under Section 302/120-B/34/201/ 174A IPC
PS: NDRS

13.05.2020

Present:  Ld. Addl. PP for the State. .
Ld. Counsel for accused/applicant (through Video Conferencing).

Heard. Perused.
Ld. Counsel for accused/applicant seeks adjournment for filing

additional documents. Same is granted.

Now, to come up on 19.05.2020 for filing of the same as well as

(Deepak Dabas)
SplJudge NDPS-1/AS]
Central/THC/Delhi
13.05.2020

arguments and disposal of present application.

:
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State Vs Sunil ere,
o. 415/2015

under Section 395/397/365/412201/ 120-B IPC
PS: Kotwali

13.05.2020

i.. Present:  Ld. Addl. PP for the State. HR Y
Sh. Ashish Kumar, Ld. Counsel for accused/applicant, s 5
Heard. Perused.
Present application is hereby dismissed as withdrawn as requested
by Ld. Counsel for accused/applicant,
M L w .
|> o
(Deepak Dabas) A |
Spludge NDPS-1/AS] g
Central/ THC/Delhi i
13.05.2020 i, e
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State Vs Tahir Hussiin
o
M FIR No. 13472015
under Section 395/397/4 1234 1PC rfw Section 25/27 Arms Act =
PS: Lahori Gat
| - 13.058.2020 L
Present Ld. AddL PP for the Stue olong with 51 Yogesh
Ld. Counsel for accused/applicant
3
Heard. Perused
SI Yogesh seeks some more time o e medic
of wile of accused/applicant. Same is granted
Now, to come up on 16.05.2020 for disposal of pr application
1C¥S] Yogesh shall appear on nexi date of with .\
report
{Decpak Dabas)
SplJudge NDPS-1/AS]
Central/THC/Delhi
4 13.05.2020
|
|
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FIR No. 32712019 ik
&
under Section 21/29 NDPS Act |
] : L |
PS: Crime Branch 3
.
13.05.2020
Precent l 1 M ate 1
Present: . Addl. PP for the State
Ld. Counsel for accused/applicant (through Video Conferencing) 4
Heard. Perused i
-

Ld. Counsel for accused/applicant seeks adjournment for addressing
arguments on account of network issues. Same 15 granted

Now, to come up on 15.05.2020 for purpose fixed, as requested

(Deepak Dabas)
SplJudge NDP5S-1/AS]

Central/THC/Delhi

i)
13.05.2020
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State Vs Kishan Kumar

FIR No. 3392016

under Section 395/397/412/120-B IPC r/w Section 25 Arms Act
PS: Darya Gan)

13.05.2020

Present:  Ld. Addl. PP for the State.
Ld. Counsel for accused/applicant (through Video Conferencing).

Heard. Perused.

It is alrcady 3.40 PM. Neither 10 has appeared nor any report has

been received from him.

10 is directed to appear in person along with file on 14.05.2020.
s The Filing Section is also directed to ensure that trial court record along with

original bail application of accused/applicant is also summoned for

| |
i | {l
LB S r}"t
| L :
{Deepak Dabas)
Spl.Judge NDPS-1/AS]
Central/THC/Delln
Y 13.05.2020

14.05.2020. \
|

\
-4







State Vs Vinod Kumar Sharma

FIR No. 54/2020

under Section 323/341/307/394/34 TPC
PS: Subzi Mandi

1 3.05. 2020

Pr

Ld. Addl. PP for the State along with ASI Devender Kumar

[lu L
Ld. Counsel for accused/applicant
Ld. Counsel for complainant/victim along with complainant.

Heard. Perused

Present application has been filed on behalf of accused/applicant

for grant of anticipatory bail.

IO submits that accused/fapplicant along with co-accused had
caused as many as 17 injuries 1o the complainant/victim from Poker (use for
breaking ice). Itis further submitted that the weapon used in commission of
offence is 1o be recovered from the possession/at the instance of accused
persons and even the robbed amount of Rs. 4 lacs in cash and demand draft

of Rs. 4 lacs is yet to be recovered. [t is further submitted that custodial
i

interrogation of accused persons Is very much essential. 10 has also fil

copy of order dated 20.03.2020 vide which anticipatory bail application of
co-accused namely Prince was dismissed by Ld. ASJ-04 (CentralyDelhi

1 have perused the detailed order dated 20.03.2020 passed by
Ld. ASJ-04 (Central)/Delhi.

In the present case, the weapon used in commission of offence
is 10 be recovered at the instance of accused/applicant. Even the alleged
robbed amount/draft is also 1o be recovered.

Keeping in view the totality of facts and circumstances, | find no
merits in the application filed by accused/applicant for grant of anticipatory

1
g1y

bail. The same is hereby dismissed and disposed of accor ilh_ y.

|llcep;-ll\ Dabas)
SplJudge NDPS-1/AS]

Central/THC/Delhi/13.05.2020
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Siate Vs Harpreet Singh and Ors

FIR No. 143 M)l 3
under Section 364A7/120-B/342/13
PS: Rujinder Nagar

2334 1P

Present Ld, Addl. PP for the St S1 Al Akram
Sk Divakar Choudhary, Ld. LAC Tor

Heard, Perused

Present application has been filed on behalf of accused

ihi for grant of interim bail for a peniod of 90 days |

from various ailments like Diabetes. Bl

the ¢ » is suffer

Pressure, Ship Disk ete

cused persons had kidnapped child ol

A%

prosecution case,
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State Vs Mohd, Sadamt
FIR No. G88/2
der Section 420046746847 171 20-1/3 1 1PC
PS: Sadar Bazar

1S

13.05.2020

Present Ld. Addl. PP for the State

None for accused/applicant

Heard, Perused

Inspite of repeated calls/pass overs, nonc has  appearcd
accused/applicant

Matter is adjourned for 09.07.2020 for purpose fixed
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2 WTHC/Delhi
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’Sﬁm Vs Narender Rana
FIR No. 2420
. thder Section 323/376 IPC
PS: Gulabi Bagh
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Present:  Ld. Addl PP for the State with 10/S1 Uma Singh. B
l Sh. Sagar Dhama, Ld. Counsel for accused/applicant. J X
| Heard. Perused. ! g
Application in hand is hereby dismissed as withdrawn as requested i

by Ld. Counsel for accused/applicant.
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State Vs Ashraf and Ors

FIR No. 8412014
under Section 307/302 [PC
PS: Darya Ganj
13.05.2020
Present:  Ld. Addl. PP for the State. g
Ld. Counsel for accused/applicant (through Video Conferencing).
Heard. Perused.
Inspite of repeated calls/pass overs, neither 10 has appeared nor
report has been received from him.
10 to appear in person along with report on I:I.OSHZJDZB.
1312 3
{Deepak Dabas) E

SplJudge NDPS-1/AS]
Central/THC/Delhi
13.05.2020



Keeping in view the totality of facts and circumstances, at this
stage, 1 find no merits in the application filed by accused/applicant for grant
il. The same is hereby dismissed and disposed of accordingly-
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State Vs Varun Goel

FIR No. 20v2020

under Section 376/506/201 IPC
PS: Karol Bagh

13.05.2020

Present:  Ld. Addl. PP for the State.
Ld. Counsel for accused/applicant.
Ld. Counsel for complainant along with complainant
Heard. Perused.

Present application has been filed on behalf of accused/applicant
named above for grant of regular bail or in the alternative for gramt of
interim bail.

Ld. Counsel for accused/applicant submits that accused/applicam
has been falsely implicated in this case. The whole prosecution story is false
and fabricated one and no offence punishable under Section 376 TPC is made
oul against accused/applicant. Investigation of the case has already been
completed and custodial interrogation of accusedfapplicant is no more
required in this case. Ld. Counsel has relied upon following judgments:

1. Shalini Malik Vs Jay Shree 104 (2003) DLT 791.

2. Kuldeep K. Mahato Vs State of Bilar 1998 SCC (Cri) 1460,

3. Suresh Vs State of Maharashtra 1998 SCC (Cri) 1595,

4. Sadashiv Ram Rao Vs State of Maharashira (2006) 10 SCC 92.

On the other hand, Ld. Addl. PP for State as well as Ld. Counse!
for complainant have strongly opposed the present application.

I have duly considered the rival submission.
Allegations against accused/applicant are of very serious nature.
ent of complainanUvictim is yet 1o be recorded in court during 1rial.

judgments upon which reliance has m‘rdbym(:m”w
207%

n  t a0 LT Conrnet THe

with the evi esses cannot be ruled out at this stage.










o

iy . b Ve

Srate Vs Livakat Al @ Imran

FIR No. 29720 g
; o . F M

under Section 376/506 1PC :

PS: Civil Lanes

Ld. Addl. PP for the Stale

Present
Ld. Counsel for accused/apphcant

HL‘\IL\l. E'L'il.l‘-\‘d
application in hand is hereby dismissed as withdrawn us rec iested
by Ld. Counsel for accused/applicant.
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(Deepak Dabas)
SplJudge NDPS-1/AS)
Central/ THC/Delhi

13.05.2020




